CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JoBALPUR

Jab&alpur, this the 19th day of November, 2003

Hon'ble Shri M.P., Singh, Vice Chairman
Hon'ble shri G. Shanthappa, Judiclal Menber

Prem Narayan Nakib,

son of late Bhaiyalal Nakib, .

aged dout 47 years, by occupation

Gramin Doc Sevak/Sub Branch Post

Master, Post Office KArmora, _

(Jatara) bDistt. Tikamgarh, (MP) . eee Applicant

(By advocate ~ Shri sushil Kumar Tiweari on behealf of Shri
V.K, Shukla)

Yersus

1. Union of India, tiroudh
Directorate General Department
of Communication & Postal Doc Bhavan,
Sansaw lMarg, New Delhi.

2. Chief Post Master GCeneral,
Madhya Pradesh Circle, Bhopal.

3. JSuperintendent, Post Office
Chhatarpur, Division Chhatarpur
QP) o

4. Sub Divisional Inspector (Postal),
Sub Division Niwadi, Distu.
Tikemgarh, P®). e+ Respondents

O R B R (Ora.].l

By M.P, Sindgh, Vice Chairman -

- ' The applicent has filed this Original Application
chcllenging the order aated 22nd October, 2003 (SXD5EREXE XXIKK
passed by respondent Noe. 3 and orcer dated 28th October,

2003 (Annexure «-7) passed by the respondent No. 4, Dy which

the services of the applicant hawe been terminated.

2. The prief facts of the case as stated by the &pplicant
are that he was initially appointed on the post of EDDA at
Sarua (Jatara) . He was served with a memorandam dated 28th
February, 2003 with the allegation thdt while performing
the duties he has received an amount of Rs. 2,000/~ which

has not been credited in the pass book

N

» Thereafter an enquiry



S

Was held to investigate into the charges. after holding the
enquiry the disciplinary authority has terminated the
services of the applicant on 22.10.2002. Copy of which has rg
been produced by the applicant. According to the applicant
he has neither received the copy of the finding of the
enquiry report nor the order of termination issued by the
disciplinary authority. lie has also not filed any appeal

against the termination order passed by the disciplinacy
authority . Therefore he has not availed/exhausted the

departmental remedies available to him as requiced under

Section 20 of the administrative Tribunals &ct, 1985,

3. In the circumstances we f£ind that the applicant has to
first exhaust the departmental remedies available to him and
therefore we direct the applicant to file an appeal against
the termination order to the appellate authority within a
period of 4 weeks of raceipt of copy of this order. The
Secrvices/

cppellate authoxrity igl.Director Postal. é - Chief Post Master
General, Madhya Pradesh Circle, 3hopal is directed to decide
the appeal of the applicant by a detailed, speaking and

redsonecd order within two months from the date of receipt of

copy of the appeal alongvith this order from the applicant,

4, eaccordingly, the Original Application stands disposed of

&t the admission stage itself,

o
(HioPe Singh)

Shanthappa)

Judicizl Meber Vice Chairman
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